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[Mr. Deputy-Speaker] 
of the Consolidated Fund of the 
State of Kerala for the services ot 
the finan~ial year 1964-65 be tllltcn 
into consideration." 

The motion was adopted. 

Mr. Deputy-Speaker: We shall 110W 
take thr' clau'le-by-clause consi"lera-
tion. The question is: 

"That clauses 1, 2, 3 and ~he 

Schedule stand part of the Bill." 

The motion was adopted. 

Ctau.~es 1. 2. 3 and the Schcdute were 
added to the BilL 

The Enacting Formula and tht: TitLe 
were added to the Bill. 

," 8bri T. T. Krishnamacbari: I beg 
to move: 

"That the Bill be passed." 

Mr. Deputy-Speaker: The question 
is: 

"Thai the Bill be p .... sed." 

The motion was ndopted. 

15.10 hrs. 

INDUSTRIES (DEVELOPMENT AND 
REGULATIOIN) AMENDMENT BILL 

The Minister of Heavy Baclneeria~ 
and IDdustry In the MInistry of 
IDdustry aIld Supply (.Shrl T. N. 
Sin,h): I beg to move: 

"That thl' Bill further to amend 
the Industries (Development and 
Regulation) Act. 1951. as passed 
by Rajya Sabha, be taken into 
consideration." . 

This Bill has been ne~essitated for 
t'he simple reason that certain indus-
tries were taken over under this Act 
by Government, and in respect of 
those industries or concerns, the 
period of extension of the control and 
regulation is due to expire very 

shortly, and unless the Act is amend-
ed, further extension is not possible. 

The present provision in the Bill 
which seeks to amend section 18A 
empowers the Government to extend 
the period by two years at a time, 
after the initial take-over period for 
five years. There is no deviation 
from the principal enunciated in the 

. parent Act. This Bill just carries on 
the same spirit a little fUrther. I, 
therefore. submit that this Bill may 
be considered. 

Sir, I move. 

15.12 hrs. 
[SHRl SONAVANE in the Chair] 

Mr. ChainnaD: 'Motion moved: 

"That the Bill further to amend 
the Industries (Development and 
Regulation) Act, 1951, as passed 
by Rajya Sabha be taken into 
consideration." . 

Since there is the urgency of pass-
ing this Bill by 3.30 p.m. today, I 
request that hon. Members who want 
to offer their comments may be brief. 
They may not take more than five 
minutes each. 

Shri Bacle (K'hargone): If you are 
going to ,give us only five minutes. 
then we would not like to speak. 

Mr. Chairman: AU right, the hon. 
Member can have one 0 two minutes 
more. I would request that the 
comments may be brief. 

Sbri Bade: After all. we have to 
do justice 10 the Bill. 

Mr. Chairman: He may 'have one 
or two minutes more. 
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18 ~ !fi7 m m it; m \im 
'TtrT t I m.r 18 It it ~ fQr 
FTt:--

" , , , ,it may from time to time 
issue directions fOr such continu-
ance for such period not exceed-
ing two years, as is specifted in 
the directlon., .... ~'. 
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"Provided that tbe Central 
Government, if it is of opinion 
that it is expedient in public 
interest so to do, may dlrect that 
any such notified order shall 
~nt1nue to have effect after the 
expiry Of the period of five years 
aforesaid for suCh further period 
as may be specified in the direc-
tion and that when such direc-
tion is issued, a copy thereof 
shall be laid on the Table of the 
House,", 
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be made any such investigation 
8s is referred to Wlder section 13, 
the Central Government is satJ.. 
tied that under that section it ,. 
desirable, it may issue such dllft-
tlons regulatln, tt)e procfuctloD 
of any article .. , .. ,.~ 
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Sbrl D. c. Sharma rose-

Mr. Chairman: I.it necessary to 
further discuss these things? I think 
there are hardly about 8 minutes. 

~~ .. ~: (tmf) 
~ ~T4"zr, ~ 'I"rl tit ~ 
~~I~~~ it~ 
~tl 

Mr. Chalrmaa: The bell is being 
rung. Now there is quorum. 

Sbrl T. N. SIDIh: Mr. Chairman, 
I have listened with attention to 
what the hon. Member from the 
other side said. I can only say that 
We have never taken over any under-
taking without due reason. We have 
so far taken over 19 concerns. Of 
these 12 have been- released and 
seven are under Government manage-
ment and they are dOing well. In 
fact it is fOr the purpose of good 
management of a particular cemcern 
that we have brought forward this 
amendment. The House is aware 
of the circumstances in which that 
concern was taken over. Therefore 
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[Shri T. N. Singh] 
we want to continue to have a con-
trol owr that concern for a longer 
period. 

AD hOD. Member: What is the 
name of that concern? 

8hrt T. N. 8iqh: The name of 
that concern is 'MIl. Jeuop "Co. 

Shrt Bade: What abOut other COD-
cerns? 

8hri T. N SiDlh: There are others 
also whiCh have been taken ()ver. 

I have not got the list ht're but, if 
the hOll. Member so desires, that 
information can be supplied lilte1' on. 
I can only say that the law provides 
that every concern, taken over should 
be taken over after due enquiry. So, 
it is not taken over on any other 
ground. We ~ limited today to 
<lne extension perlod only. I want more 
extensions only. If there is need for 
further extension of tlhe period we 
should be able to do fII"t But the 
limit is upto 10 years. I think tllt. 
Industries (Development and Regu-
lation) Amendment Bill, 1965 is In 
accordance with the principles of the 
original Act. Therefore I commend 
this bill to the Hou'l' 

eft ... : ~;tit it IfiW ~ Ai 
~tt~~~~ I ~~~;rr 
~T ~ fq; ~~r if; lfT '-=1<1f"llll if; 
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~T it li·n ~:r.li it ~ 
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~ifT 

Mr. ChairmaD: The question is: 

"That the Bill further to amend 
the Industries (Development and 

Regulation) Act, 1951, as PUled 
by Rajya Sabha, be taken into 
consideration." 

TIle motion was adopted. 

Mr. Chairman: The question is: 

"That clause 2 stands part of 
the Bill." 

The motion wa, adopted. 

Clause 2 was added to the Bill. 

Mr. Chalnnan: The question is: 

"That clause 1 stand part of 
the Bill." 

The motion was adopted. 

Clause 1 was added to the Bill. 

Mr. Chairman: The question iI: 

''That trhe Title and the Enact-
ing Formula stand P,!lrt of the 
Bill." _. 

The motion was adopted. 

The Title and the Enacting Formul:& 
were added to the BilL 

8hri T. N. SiDlh: I beg to move: 
''That the Bill be passed." 

Mr. Chairman: The question is: 

"That the Bill ~ passed." 
The motion was adopted. 

Mr. Chairman: Now we shall take 
up the Private Member's Business. 

Shri Bari Vishnu Kamatb (Hos-
hangabad): It is scheduled for 3-30 
p.m. I don't think we can take that 
up before' 3-30 p.m. under the rules. 

8hri Ra~hUDath SlD~b (Varanasi): 
What is the harm in taking this up 
earlier? 

Mr. Chairman: Let us not waste 
the time when it is a\·nilnble. We 
aball take this up if the House agrees. 

Shrl Hart Vishnu Kamath: We shall 
ha,·c five minutes recclU. 




